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Title : Mohammad Salim called the Attention of the Minister of State of the Ministry of
Civil Aviation to the decision to engage private companies to modernise and operate
Mumbai and Delhi Airports.

MR. SPEAKER: Now, the House shall take up item No.14.

Hon. Members, a Calling Attention regarding situation arising out of
Government's decision to engage private companies to modernize and operate two
important Airports of the country, namely, Mumbai and Delhi is listed in the names of
Sarvashri Basu Deb Acharia, Sunil Khan, Ajoy Chakraborty, Md. Salim and Shrimati
Sumitra Mahajan in today's Order Paper at S1.No.14.

In the meantime, Sarvashri Basu Deb Acharia, Sunil Khan and Ajoy Chakraborty
have, vide their letters today requested that Md. Salim may be allowed to call the attention
of Minister of Civil Aviation instead of Shri Basu Deb Acharia.

I have acceded to their request and allow Md. Salim to call the attention of the
Minister of Civil Aviation.

MD. SALIM (CALCUTTA — NORTH EAST): Sir, I call the attention of the Minister of
Civil Aviation to the following matter of urgent public importance and request that he may
make a statement thereon:

“Government's decision to engage private companies to modernize and
operate two important airports of the country, namely, Mumbai and Delhi.”
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MR. SPEAKER: It is a long statement. Mr. Minister, do you want to read it? I hope, the

hon. Members have got a copy of the statement.

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION  (SHRI
PRAFUL PATEL): I have the statement ready.

MR. SPEAKER: Mr. Minister, do you want to read the statement?
MD. SALIM : He can lay it on the Table of the House.
MR. SPEAKER: All right. No exuberance is necessary.

SHRI PRAFUL PATEL: Hon. Members have got the statement. All right. I can lay it on
the Table of the House.

MR. SPEAKER: All right, it can be treated as laid on the Table of the House.
MD. SALIM : Thank you, Sir. I can utilise the time.
MR. SPEAKER: Thank you for what!

* SHRI PRAFUL PATEL: Sir, I beg to lay the statement.

The need to modernize IGI Airport at Delhi and CSI Airport at Mumbai has been felt for a long
period of time. The then Prime Minister in 1998 had made a declaration that world-class international
airports would be set up in the country. It was then thought that this objective could be achieved by
corporatizing the existing airports at Delhi and Mumbai. Subsequently, the Task force on Infrastructure
held on June 3, 1999 decided that World class airports would be better achieved by restructuring
through long term lease instead of corporatization. The long term lease route was preferred as
ownership of assets would remain with the Airports Authority of India (AAI), there would be receipts
on account of lease rentals, and it was felt that this route would be faster. The then Solicitor General of
India and Ministry of Law and Justice opined that the objective of airport restructuring could be
achieved through the Joint Venture route within the existing provisions of the AAI Act 1994. It was also
thought that the Joint Venture format could be used to ensure effective mechanisms to oversee the

performance of selected bidders as part of the Concession Agreement, and a high degree of autonomy to
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the selected bidder for professional management and executing works of commercial nature would be

possible under this arrangement.

* Laid on the Table and also placed in Library. See No. LT 3243/05.

Thereafter, the then Government on 11t

September 2003, accorded its approval for restructuring of
Delhi and Mumbai airports by adopting the Joint-Venture route. The Government also constituted an
Empowered Group of Minister (EGOM) to take decisions on various issues connected with the
restructuring of Mumbai and Delhi airports. The Government also constituted an inter-Ministerial

Group (IMG) to assist the EGOM.

Mumbai and Delhi airports are the two major metro international airports in India. During the year
2004-05 Mumbai airport handled approx. 153 thousand aircraft movements, 15.66 million passengers
and approx 403 thousand tonnes of freight which was an increase of 11.6%, 17.9% and 23.4%
respectively over the previous year. During 2004-05 Delhi handled approx. 122 thousand aircraft
movements, 12.78 million passengers and 344 thousand tonnes of freight which was an increase of
15.7%, 23% and 16.5% respectively over the previous years. And the growth is continuing in the
current year. At present the annual passenger handling capacity of Terminal IA and IB at Mumbai is
approx 6.00 million and 4.00 million respectively. The passenger handling capacity of Terminal II A
and II C 1s approx 2.5 million and 3.0 million. The Terminal I B and II A are already saturated. The
capacity of Terminal IA is also likely to be fully utilized in near future. The annual passenger handling
capacity of Terminal IA and IB at Delhi is approx 2.68 million and 1.34 million. The passenger
handling capacity of the International Terminal is approx 4.6 million per annum. The Terminal IB at

Delhi is fully saturated. The Terminal IA is also expected to be saturated by 2010.

As per an expert study undertaken last year it has been forecast that the Terminal passengers at
Mumbai are expected to cross 21 million in 2010, 30 million in 2015 and 54 million in 2025 and 102
million in 2040. Similarly in case of Delhi the Terminal passengers are expected to exceed 17.5 million

in 2010, 56 million in 2030 and 85 million in 2040.
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The current modernization and restructuring for Delhi and Mumbai airport transaction envisages an
upfront payment of Rs. 150 crores from each airport and a minimum of 5% of gross revenue on a year
to year basis for AAI. After the Transaction the overhead coast of AAI is also expected ;to reduce
significantly. As per an expert analysis carried out by consultants and with the most conservative
estimates (with minimum revenue share of 5% specified in the Request for Proposal (RFP) document,
although the actual revenue share as Operation Management and Development Agreement (OMDA) fee
is expected to be higher), the present value of the cash flows to AAI under the Joint Venture Company
(JVC) route for the forecast period (30 years) is significantly positive. In the scenario where AAI
undertakes the development of Delhi and Mumbai airports on its won, the present value of the free cash

flows from the airports would have become negative.

It 1s also submitted that the AAI has a plan to develop 35 non-metro airports for which an amount of
about Rs. 5000 crore is required. In case the AAI invests its funds in Delhi and Mumbai airports, it may
not be possible for the organization to undertake development of these non-metro airports. After
handling over Delhi and Mumbai airports to JVC, the Authority 1s expected to continue to remain a

profitable organization.

While considering the functions to be allocated to the Joint Venture Company it has been decided
not to entrust the JVC with any of the sovereign functions like security, Air Traffic control,
communication Navigation and Surveillance Services, customs, Immigration etc. Further AAI is also
planning to improve Air Traffic Management (ATM) and Communication Navigation and Surveillance

(CNS) services at the Airports.

I would like to inform this House that there has been continuous dialogue with thye staff and
employees of AAL To safeguard the interest of existing AAI Employees it has been made mandatory for
the JVC to absorb a minimum of 40% of the employees posted at Mumbai and Delhi airports. However,
it 1s understood that almost all the bidders have expressed their intention to absorb much higher
percentage and a weightage is being given to this factor in the evaluation of bids. Moreover, the period
of deputation of existing employees to JVC has also been increased to 3 years. In view of the fact that
during next 3 years AAI shall be expanding its activities at various other airports and would therefore
need additional manpower, the employees who are not absorbed by the JVC shall be deployed by AAI

at such other airports.
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The employees of AAI have submitted an alternative plan for development of Delhi and Mumbai
airports. The plan has been examined by AAI and also the Consultants. The recommendations of AAI in

this regard would also be considered by the EGOM.

It is necessary that appropriate airport infrastructure is created to support and accelerate the
economic development of the country. Considering huge investment required in the airport
infrastructure development, it is inevitable to invite Foreign Investment, but to keep the management
control in the Indian hands it has been decided to cap the Foreign Investment at 49% in this particular

transaction.

The process of restructuring and modernization of Delhi and Mumbai airports is based on
transparent procedures. It has also gone through considerable consultations process. The best
professional consultants were appointed by AAI after inviting bids for this purpose. Expressions of
Interest (EOI) were solicited from interested parties to acquire 74% equity stake in the JVC and the
complete documentation, in this regard, was uploaded in the websites of AAI and Ministry of Civil

Aviation (MCA) on 17.2.2004 after obtaining the approval of EGOM. The last date for submission of

EOI was 4.6.2004 which was later extended to 20t July, 2004.

The extension was given because Government approved the 49% cap on FDI, restriction of equity
participation by Indian scheduled airlines up to 10% increasing the deputation period of employees in
the JVCs from 2 to 3 years and also decided to give weightage to bidders who would induct more

number of employees over and above the mandatory induction of 40%.

Ten entities had lodged their EOIs by 20™ July 2004 (i.e. last date of the receipt of EOIs). Of these

nine entities were short-listed. The draft Transaction Documents were issued to the nine short-listed

bidders on 30™ August 2005. Six pre-Qualified Bidders (PQBs) submitted their binding Offers (both
Technical and Financial bids) for Mumbai Airport and five PQBs submitted their binding Offers for

Delhi Airport on 14th September 2005. The evaluation of Technical Bids was entrusted to a composite
team of consultants who were authorized to evaluate as per their scope of work. A Government Review
Committee (GRC) was constituted for an independent review of the evaluation exercise undertaken by
the consultants. The report of the consultants and the report of the GRC are currently being reviewed by

the IMG. The Empowered Group of Ministers would take a decision regarding the technical pre
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qualification of bidders based on the report of the IMG after which the concerned financial bids would

be opened to select the successful bidders.

MD. SALIM : As you have rightly pointed out, it is a long and informative piece of
statement. [ would appreciate that.

MR. SPEAKER: That is what you want. You must have wanted informative statement.

MD. SALIM : I agree with most parts of the statement of the hon. Minister. As far as
Mumbai and Delhi Airports are concerned, time and again, we have also expressed our
concern. We have to roam around before landing as there is congestion. Hon. Minister
also appreciates that. Civil Aviation Ministry as well as the Tourism industry are growing
at a rapid pace. After a long time, we have now come into the picture. We are boosting
the entire economy - eight per cent or 10 per cent growth. It is all related and being the
lopsided development, Mumbai and Delhi Airports are important because Civil Aviation
industry and the economy are going to grow. For several years, it depended on these two

Airports. ... (Interruptions)
MR. SPEAKER: No whisperings, please.

MD. SALIM : So, there is a need. It is not that all of a sudden the Minister is
emphasising on modernization and expansion. I happened to be, in my earlier
incarnation, as a Member of Rajya Sabha and Chairman of the Parliamentary Standing
Committee on Tourism and Transport. Since 1990, a Member of the Consultative
Committee of Civil Aviation. As in the airlines, similarly in the case of airports, the
Government could not take decisions at the appropriate time and cripple the public sector
airlines and airport authority so that no expansion takes place[R18].
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Please do not spend. It takes time. Now you are talking about the fast track and rapid
expansion. I do appreciate that. What was the position of the Government till now? In
1998, the then Prime Minister told — it is in your statement — that modernisation is needed.
The Parliament has given this authority, through its Act, to the Airports Authority of
India. In January 2003, they had prepared a proposal and given it to the previous
Government. What happened to that? It was a fast track project. They cited the example
of DMRC, the National Highways Authority of India to say how the Government
agencies are capable of doing big things if autonomy is given to them and funds are made
available.

The Airports Authority of India is a debt free company and it has a reserve. The
aviation industry generates the major part of its income and profit from these two airports.
What the Minister is now proposing is privatisation of the profits and nationalisation of
the losses. They are trying to hand over the lucrative business to the private companies.
The NDA Government — Shri Ananth Kumar is here — had taken the decision to adopt the
joint venture route. As far as the second para is concerned, the Minister himself has

accepted the decision of 11" September, 2003 of the NDA Government. They have buried
the expansion plan of the Airports Authority of India. There is no response. The NDA
Government, true to its nature, decided to hand over these two airports to the private
company through a joint venture route. Now there is a change. My first question to the
Minister is this. In the changed circumstances, the UPA Government and Mr. Minister
who is the Minister of the UPA Government, i1s going by the Common Minimum
Programme and going by the thrust given to the public sector. The Standing Committee is
demanding the ‘mini ratna’ status to the Airports Authority of India. I would like to know
whether they are picking up from the Cabinet decision of the then Government or whether
they have applied their mind to it afresh.
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U ST & 1 gl Oived H de1 3 fiarsht & ware gudr g f& eram St e o g,
FIT 98 Hhacl Oid fordT A1 T817 U ARBR 5, GO ARPR TS, T AT T8 did-ic f$RoH Reg
fpar? =& fpar| oo SRt aRE aa < €1 W9 § RS HASt fhw foag ey €2 7 erudy emmae
M 6 YR b @ IR H HAl ABled W B} dld ol ST HHS 7 R 2005 H AISATSOIRMA
3iTh TaRUIcH & aX | dal ATl § gqH1 NI T8 Heo Fifdh I8 S 7l 397 I8 91 Fel 75 @
fF TR 3R TevmaTe § T garl SR DT IareRer W A | o Ry AfsAtgere @t 91 dRd
2 SUPT RN T B8NN? H44) 7aiey 4 Wfe HAct & Rare <&t erftl § dteqigoyy & Raoms T8
g1 1998-99 H e Hall S 7 o w8y gda! 9o o1 o, § S 9T IRH 3R gauic ol wefsh
HHS BT AT AT| 89 SS9 G A ArSAIgS, Uadie &I 9d e @ el T Sd & b 9 /11 &
g = RARY o+t 5 el werue # ver @, fafcsT a9m & & 72 8n| 3! 70 T=™iT
T3R W &l fHadT € S Fellge STHUYA odl 1 I8 IR 3T S ST e A 81 8| g3t
e ¥ W7 HAA 7 I8 Pl fF th 09 Bles WRIE Reell iR g8 & oy =nfagl srr 4
DI THS & g SIS 1 Sl MU W@ el § R g8 U7 off 7 faar g1 7 I Afe T8 wwm| #
T Fal gl S A 7 R a8 ¥ 8N Be 9, IO d3, wellsed deil, S fog
AIEATSOI &1 Sl W 3l &R IE & RN 98 HIBI 87 37 RIS DI AleAgsl Hid M s
M | -9 T8l &7 UIdd| 37 3T e SqAU PR ® &l IR TIRUICH ST BT & dl il
3 srihel fam & R ave ¥ 23 e @t W g, 98 2010 d% RS &1 SAQIHI | 37T 60 el Bl
AT R I8 Bl 94 &S AR B DI 91 B @ © dl 60 AT DI 910 B I8 =l Ao @ =
gl 3R o1 a8 ¥ A9 ¢ a1l 8 98 BI%! ol ol galely 73l #eey fcell ik qrs al &
forg urgde el ey @ q91 iy sl &l 2l Let them come and let them invest. 3FR 3y
g Ry T 2| i Wics TIRUIE §9M & JUISTe YBRUIE 1eRer &t 2[R19]|

g Rifae MRS &1 guiord o {6 98 Aot 9 oreT R 81| J8l RreiReT ot &, d1.d).a1s.
d. goic W 7 3R RB™ & ded Al 2 3Afiy 31T 39 T | SR &1 dhd & IR a1 2050 TH
& foTU U MOaRM TR B B Ghd 2l PR o ga-1 U1 Sio & o R 8 sefes & @

MY I72 Hidl I T8 od ¢ Why do you want to hand over your assets? These two airports

are the prime assets of the Government of India and the people of India. Why do you want
to hand it over? & 39 farr R a1 ¥ ST fF U fFA dRE A BN 31R < 3 A Hd BV|

39 # TN @WiEc & IN H HET aredl g (6 SR MY <d & a1 TSI FRIuNCe! 3TelTg
g1 =1fevl You may apply your mind. S99 o1 BaR-d €Il A8y difch &4 giHam § WX a1 B
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dd iR foar 9 & &9 Uigdemoe™ @ dR #§ &1 9Hsd © iR DY I 9dhd ol It is
improper. § T& & 41§ Y& |aTdl HAl A8ed A YR & MU fre ke | R %@ € SR frw e 9

TE SR gl 731 Weiey. . . (EUH) TIRUed TIRUIE S iR & o9 €| Sigl 9% yIRue &
Hdg ¥ diferamic &1 diede & According to the Act, it is Airports Authority of India. @ife=
I % TRUE RS &1 7 oiR g offw Rifda ufage™ ™ @ & 21 It was hijacked.
I8 gurargenl AR & ofh clea iR @1 ue oy § AR e Rifda gfdges o @ Bl
AFET offe fifder vfaues 9 gt fewm & forg dwaeiee @ U 81 399 @9 d=idc<d o
SNTe, BIZARRTE 3R TaFidhd | Hridee SIeqUaE HHST $./1. a8 T8 Bl 39 SR (TaHe
Reg &7l) Reg &l g9a I8 R e gu 8rm, g9a ag vHurar fAfeR offts gu
M| 397 3o+ Wl <Y & Sdfely § &g @I g & I8 9gd 7R 8 d9gd Sifed g1 I8 M &
gl 3T dqeiced & dX H S 39H four 2, 9 99y # gAR g © b oA fhd ke 9@
FHciced & T4 fHar? I8 gauie 81 a1fgyl o gdiie # feamn 2 f ) oife fafda
gfaueE &1 ¥g faar T & 3R g9H debioreae it gexe 78l 8l WX urd ¢ faomd, &1 4 fader &1
..U vEl &1 A9 81 #9 s9dr W R frn? 39 U S Uiy R Wahd & A9 A8 T Sl
forar @it S a7 Sfarpic 8 S forar 11 & 6 “ABN AMRO is the Financial Advisor to
the Airports Authority of India on this transaction, and is managing the transaction
process.” 4 HAerce W ¥ MR oM U # ff Fee N W &l 4 R & fagm 7 @
T § 3R I8 dgad druax @l It says that we believe in focussing on our clients, ABN
AMRO. 7E ufeidell dler I8 81 4l W8 dael &l 2l

MR. SPEAKER: You do not have to show it. It is not permitted.

qigwg Weftd = # Ao T8l fawn @ g1 H o SRpie fawn w1 €| 39H ) U@ derse ®
Remig el fafifee siv ) g Sh.gw.amR & I8 a1 §ifen e § €1 § 39 wge W e |
AT | AT AH P Hhielde FSRT gafll. .. (Faur)

qrehl ST TR 91 TS, H Uh-Udh R 3T V&l gl

MR. SPEAKER: He will speak; you need not get exhausted.

MD. SALIM : All the consultants have given an affidavit to the Ministry of Civil Aviation
that they do not have any conflict of interest with any bidder. You know the famous cases
of Enron and Anderson. U+ dcs UdEce Wl & 3R d=ietee Hl A1 g9 ST dHI w1 F3m?
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QR &7 RIT 3Tl 3R TeU BT a7 gl A8 §¥ faea &1 wra 2| g R #0 of fodas St ok
& IHIA I T GIH BIC F TRA & 9 B 1, 980 - g3l 91 d qFT IR e & ar
I Gl Hel fb 89 Y8 Al T8l <ill, I8 Bigl el oull Hifh d YR Dl gl ATl T8
3b 91d B, TE Wes & Hifh Hehforde &l faeaq T8 81 afey| AP T Hhfode ST Bl
JF & IR H & g AP T ddee & dx gl Amar Chand Mangaldas, Managing
Director of the Company is your Legal Advisor of this process| MSOffice20].

He also happens to be one of the members of the Board of Directors of one of the bidder
companies. SHHIHIT T H ¢ IR 4 four g 2 o 919 9! & <<t Ul SR &
&l ofl, A1 g8 ROERl Wiaer &1 & of @ Ai?They are very close to that company. They
know everything I8 ®aR 8F1 =12y o, I8 ¢RIdNG 81 a1y o1l /@ HrIeee 8 @I 8 7R
BT BT, TSATgoRI BT oAb I AR FHATAde b geve ol gl 3T &l fh o1 §ex
fAffeder o 981, a8 ®wen & BR uril| Ig " Bd g¥ b 13 fouwR iy @1 dre e ot
AfP B BA T8l &R urfl| sAfR sad! WIERI &9 o? 89 I8 I &R K & (&
SILILUA. AT §e-MAMRET gu sua! fer) 8l offl, dfes &vfl? ddced ax & &l HHet
Ye de E [ s et 981 81 PR d1e H WHell  ®d AT, $d AT Ol g9 |Eel | vl e
Dre et fod g2 oy Ui oiicd o @ ford daR €1 3R oY grgdl - WY U ¥ SIgHeH &,
# Uh-Uh ic PR Al §

MR. SPEAKER: I do not know what it is.

SHRI PRAFUL PATEL : Sir, is the hon. Member authenticating what he is reading
because I have not seen any document in this regard? He should at least authenticate

what he 1s reading. It is only a request
.... (Interruptions)

MR. SPEAKER: Of course, you are entitled to raise question about transparency. You are
reading from a document but you have not given any notice to me. After all, it is an
important question. Dust cannot be thrown on the face. Therefore, you may try to say or
refer to whatever is there in the document but do not read from a document which is not

before us. You can refer whatever you want to.
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SHRI PRAFUL PATEL: I just wanted you to give us the papers.... (Interruptions)

MR. SPEAKER: You have been permitted by Shri Sathpathy to continue.

Hgw g Feflq : R =ggaredl ®s & ford fagmo < & R 5-6 &S € o uig Rerda
HAT B 3R TP TAIUH-UHRI BT 8, 39 b e Bl arem? d drelfea- =ifid &R od g

Since the Minister is provoking me to refer to the document, I will try to just switch over

to the document.

SHRI PRAFUL PATEL: I am not provoking you.

MR. SPEAKER: You can mention what is there in the document. Reading out means
problem. You can give a gist of it.

MD. SALIM : I am not going to sensitise. I am not emotional. «fé ST e Reg HAE
g W I e 2 & 8 AU A8 R W 21 Uh R a9t ® 6w 9ar fean 21
TIRGH & dR # QAT 8| 98 PFolc P 3R 81 s & Tollddl carldhel ikeed & 3ik amys ot fafs
THIRITE B AfRIDRT A oIdR I &, 99D dR § U Ifehpd © of Wi # & o # @re 718
IR @ gl fr it Afe TeRUIC Mo 1 € Sl S5l T8l 81 & BRI IADT YIgdersore™ fhan
ST @ Bl B! 15 TRIC W SA1E1 gfaaet T8 gl 9mT el ofik s Terure o ford S9 ¥ %2 g
I IR PR ol X8 27 I8 b 81 I f6A < @ 27 Mod ad Jw8 &1 120ai 36 o7 iR R

T R 8, ITDB1 11941 ¥ ©l 39 YHR Qi 19-20 =l Subjectivity is inherent in the evaluation

Process.

MR. SPEAKER: There are four other hon. Members to speak.

MD. SALIM : This report has been prepared at the instance of the Airports Authority and
the Ministry of Civil Aviation. No independent search of any kind has been undertaken or
conducted to ascertain whether any document or information submitted by the PQB i1s

authenticate, truthful and reliable.

MR. SPEAKER: What are you reading from?

MD. SALIM : I am reading from the disclaimer attached to the evaluation report prepared

by the Evaluation Committee, constituted by the Civil Aviation Ministry comprising of
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three members. [ have already told about the characters of the Committee. They are
ABN Amro, Airplan and Mangal Das[R21].

e $R I et o) | € & &9 oI5 3dqued 78 f&ar g1 I am completing the sentence.

It 1s said:

“ABN AMRO and Airplan have assumed that the bid documents are
authentic, truthful and reliable in all respects. Accordingly, we have placed
reliance -- this reliance is not capital R -- on the same in the preparation of
this Report. Representatives of ABN AMRO and Airplan have not verified
the veracity of any documents or information furnished to us by the PQBs.
This Report, markings and its conclusions are based on a subjective analysis
of the bid documents by the Evaluation Team.”

MR. SPEAKER: You have to authenticate them. Otherwise, it will not go on record.
MD. SALIM: I will authenticate them. ... (Interruptions)

MR. SPEAKER: But that is not the general system. You have to give it to the Chair. You
have to inform the Chair. You just cannot throw something and say that I am

authenticating it. I have been telling you to mention it.
MD. SALIM : It 1s available in the market place.

A representative of the Planning Commission has given a note saying that it will
not stand the scrutiny of the judicial process and it will stand the scrutiny of the

Parliament.

MR. SPEAKER: All right. 1 am not stopping you from referring to it. I only objected to
your reading it.

MD. SALIM : It is very serious. It 1s said:

“... neither ABN AMRO/Airplan nor their employees or advisors make any
representation or warranty, express or implied, or accept any responsibility or
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liability, whatsoever, in respect of any statements or omissions herein, or the
accuracy, completeness or reliability of this Report, and shall incur no liability
under any law, statute, rules or regulations as to the accuracy, reliability or
completeness of this Report. ”

Ig TS &1 A FETgs, WU d g8 I gors! &I aRE 2l off 3@ 8, Pls THER! o arell
TEl Bl AT HEl U Uhs DY of 3, Udl T8l gl H SHD WA (M & qa1 =TEdl, ol W Halel
e g 89 TP UTSH 3RIC BT g 3R IR W g, ONIdT TR g-auve 3R BIR 98l 81 3ma it
FHAEEE ®I 90 B 8, HEUCRH HEl gl AT Alcfole Db al a1 o F BT g9 foran| S 91§
HEd § b 89 e § 98 9| daecd @ a1d & g ol favad & Wd 9993 vaRued # 9
T QIRUICH gR YRR A gl safelt # tRrM 8F & A 1fdd €1 89 t@ A U9 Seed s
& TRUIe el e, Oy ' wufdw o 9, Facdedl BR G 3R T8 BIH BY bl A9 i
2050 T% TIRUICH & IR H 37T |G W B, 37 e Aabral, SR v o 6 fava & frew
EF-3T YIRS gU ©, TIRUIC SrdiREY a1 Taie fSomed &1 A avd Tdigd X #9and!
g 3R IS q1 Fa JEdRIT TIRAIS F9a1 21 Gfh I8 QIRAIE DIS Hel & folg 781 &7 @ ol 731 oft
YRIE Yh-al Wid e, I8 WHR AR-uid Frel wifl, odfdh QRUE 4R Job H 60-70 IT 100 il
dh ST ST 3! IF IRE DI d1d AMGd) B HIAT TSI, I 39 & <IN 19 & forg 8
gl

It is a scam unfolding. I am asking the UPA Government to mind it. There should
not be any stink. That is why I would like to ask the Minister whether he is going to
scuttle the entire process, take a fresh view and ask the Airports Authority of India to go

to the world, start it again and build the airport. Thank you.

SHRI BASU DEB ACHARIA (BANKURA): Sir, I am puzzled to know the dubious way
in which all these things, right from the bidding process to evaluation to short-listing was
done. The only purpose was to hand over these two airports, where the Government is
earning sixty per cent of its revenue. These two airports are now being handed over to the
private parties. When I found from the statement of the hon. Minister that the decision to
modernise and upgrade these two airports was taken in 1998, I wonder whether the earlier
Government, the NDA Government, was competent enough to take such a decision. It is

because this decision was taken prior to 2003 when the Airports Authority of India Act
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was amended[122]. Before amending the Act, how the Government took a decision to
hand over, to modernize and upgrade these two Airports, and for that, in a joint venture

route?

Sir, prior to that, the Act at that point of time did not permit you for joint venture.
... (Interruptions) The Airports Authority of India Act did not permit you to adopt joint

venture route... (Interruptions)
MR. SPEAKER: He is only putting a question.
... (Interruptions)

MR. SPEAKER: Please sit down.

... (Interruptions)

MR. SPEAKER: Put your question, Mr. Acharia. Already, we have taken a lot of time on
this.

SHRI BASU DEB ACHARIA I would like to know from the Minister when in 2003, the
Airports Authority of India... (Interruptions) Before 2003, only the Airports Authority of
India had the authority to modernize and upgrade the Airports. ... (Interruptions)

MR. SPEAKER: You have already mentioned that.

SHRI BASU DEB ACHARIA : When did that organization submit a proposal for
modernization of these Airports? Why was any positive action not taken at that point of
time? An alternative proposal was submitted. He has admitted and he has stated that
proposal. ... (Interruptions)

MR. SPEAKER: It is not so easy to control!

SHRI BASU DEB ACHARIA : The alternative proposal was submitted by the Joint
Forum of the unions of Airports Authority of India. He has stated in his statement that

their proposal would be considered along with the others’. When was the alternative
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proposal submitted to the Government? Why was that not considered before the

Expression of Interest (EOI) was invited? He has stated that it has not yet been finalized.

I would like to know whether on the 5 December, the proposal was sent to the
Empowered Group of Ministers. Is it a fact that the Empowered Group of Ministers has

returned back the proposal for reconsideration? ... (Interruptions)
MR. SPEAKER: You do not want information; you are giving information.

SHRI BASU DEB ACHARIA : Everything has been done, the bidding, evaluation, etc.
Doubts have been expressed by this House and everybody. It has not been done in a

transparent manner. Rather, it has been done in a dubious manner. ... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Such a dubious thing and you
are still supporting this.

SHRI BASU DEB ACHARIA : I would like to know whether the Government would
review it and desist from handing over these two Airports to private companies....

(Interruptions)
MR. SPEAKER: I thought the Opposition’s objection was to the method.

SHRI ANANTH KUMAR (BANGALORE SOUTH): The earlier Member said that it is a
scam. ... (Interruptions) Now, he 1s saying it has been done in a dubious way....

(Interruptions)

MR. SPEAKER: Please do not complicate further.

SHRI SUNIL KHAN Sir, will the hon. Minister ignore the critical issues just by virtue of
some recommendations of a Consultant of Foreign Origin (GTA)? Sir, I would like to

submit... (/nterruptions)

MR. SPEAKER: No submission. Only question, please.

SHRI SUNIL KHAN : I want a clarification and there i1s also one question. How is this

bidding process going on as a result of which our country loses Rs.62,784 crore?
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MR. SPEAKER: It is the same thing.

SHRI SUNIL KHAN : This is just a hypothetical loss. It could be more in case the
competition is eliminated. Sir, I am just going to the point how it is going to be...

(Interruptions)

MR. SPEAKER: No ‘How’. ‘How is it’ has already been stated. Put question only.
... (Interruptions)

MR. SPEAKER: No, I will not allow it.

SHRI SUNIL KHAN : If the gross revenue is considered as Rs.1200 crore against the
present figure of Rs.600 crore only, it would mean receivable to AAI as OMDA fees
nearly Rs.60 crore[mks23]. Please compare it with the present day net profit to AAL Out
of the 84 operational and 42 non-operational Airports, 11 Airports make profit of Rs.796
crore per year at its present level of operation. Delhi and Mumbai Airports’ net profit is

Rs.272 crore and Rs.345 crore. They contributed 34 per cent and 43 per cent respectively.

MR. SPEAKER: You have said that it has not yet been finally decided. What do you all
speak?

... (Interruptions)

SHRI SUNIL KHAN : It is going to be a loss of the order of - Rs.272 crore minus Rs.60
crore - Rs.212 crore.... (Interruptions) How our public sector units, the funds of the
general masses go to the hands of the private and the foreign sector, especially to ASA
which has no personal idea, no expertise in the world, as a world class. So, we have to

consider how the Government 1s losing money and how and from where 1t comes.

MR. SPEAKER: Shri Ajoy Chakraborty. Only you have to put the question because a lot

of elaboration has already taken place.

... (Interruptions)
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SHRI AJOY CHAKRABORTY [ am putting the questions only. I am coming to that.

The first question is this.

Is it a fact that M/s. ABN Amro, who have been selected as the main consultant
and financial advisor for the Delhi and Mumbai modernisation process, have also been the
main financial advisor and arranged huge funds for M/s Reliance and M/s. GMR Group

in various projects?... (Interruptions)

MR. SPEAKER: You can club it with Shri Salim’s question. Shri Salim has put an
identical question. It is the same question. He has put the same question as you have done.

Therefore, you say that you put the same question.

... (Interruptions)

SHRI AJOY CHAKRABORTY : No, Sir. That is the main point. Secondly, is it a fact
that the Managing Partner of M/s Amarchand and Mangaldas, Mr. Cyril Shroff was one of
the Directors of Reliance Energy Limited and closely associated with the demerger

process of the Reliance Group which is supposed to be done by a person of confidence?
MR. SPEAKER: No insinuation is to be recorded. You can make a statement.

... (Interruptions)
MR. SPEAKER: Without notice, you cannot make any insinuation.

SHRI AJOY CHAKRABORTY : I would like to know whether the said Director
resigned from the REL Board and subsequently M/s Amarchand and Mangaldas was
appointed by the Airports Authority of India as the legal consultants for this project.

MR. SPEAKER: You should have sat together and decided who should put which

question.

SHRI AJOY CHAKRABORTY : Though six parties were pre-qualified for technical and
financial evaluation and also accepted various terms and conditions of the tender
document, then, how only two bidders, M/s Reliance and M/s GMR have been made

eligible for the financial bid?... (Interruptions)
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Is it a fact that the consultants for the Delhi and Mumbai Airports modernisation
process have refused to take any accountability or responsibility for the outcome of the

project?... (Interruptions)
Sir, please permit me one minute. I shall complete it.

Is it also a fact that the consortium with partnership of ASA Mexico in the world
airports ranking 119 has been selected for the financial bid whereas the other ranking
airports groups have been ignored? If so, the reason thereof be mentioned.

MR. SPEAKER: Shri Chakraborty, you have heard the similar questions that have been

already put. You also reiterate those questions.

SHRI AJOY CHAKRABORTY : I am putting the same question. We are not opposing

the modernisation of the Airports.
MR. SPEAKER: Good.

SHRI AJOY CHAKRABORTY : We say that the AAI is earning a profit with a capital of
Rs.2500 crore. The Standing Committee of the Department concerned has submitted the

report against the privatisation of the Delhi and the Mumbai Airports on 26th August,
2005. Even the technical experts, the engineers have made an alternative proposal before

the Department, to the Ministry against the privatisation of the Airport on 18 June, 2004.
That was not accepted by the Department concerned.

MR. SPEAKER: I hope you also want the Kolkata Airport to be modernised.

SHRI AJOY CHAKRABORTY : I would only remind the hon. Minister that he is the
Minister of the UPA Government. He is not the Minister of the NDA Government. This
Government is functioning on the basis of the Common Minimum Programme[R24].

It [125]was incorporated in the Common Minimum Programme that profit making PSUs
should not be privatised. But they are going beyond the Common Minimum Programme.
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Sfraclt FIA=T Ao srede Heiey, U1 U R&@H W Ug H AT Ueh fHded S =red g fb #
S pIferT e faar o, IH Bl AR & UIRUICH & S@ITHC 3R IS &I #gqul ard #4
Hel A A o el © o 99 w9 =al @1 SrawR q3 ARe L. . (2agE)

T HEIGT  : SU IMMY TR Sl IR BIS U] I WR HealFT Sil dadT dared 2l

st T wero ¢ srener walgy, SMuS WierE | H A wAl Sft 9 Q- BIe-uIe ued gud
aTed! §. .. (TIE)

MR. SPEAKER: As you have demanded, we can have a proper discussion on this.

sielt T Aero : oreme o, W e & UK Afk BE 120-125 TS oSS € SR S J
50-60 3T TRE A B 8. . . (TUH)

MR. SPEAKER: It is only for Delhi and Mumbai.

At GET qevH el ok =g 00 wRiIey W €, o'l ¥ 60 i difthe amar 81 #
el dredt g f6 afe oy 3 S wRaidw Sl # § S @1 9E-UifefEn vaRdidd & Q@i s
DA HE? AR IS oy T AT 87 A-Hgi9 RIS @ UIRUIcE S {6 @HemEre, 3R
3R faemameeT R & Wgaersore™ & forg ¥t &I e B iR 37 & A Bl

3T 37U ¥eH< H Ueh d1d el & b Af 89 A QI BaIg3iSs & od & ol did Uid
TR RIS WO 35 AF-Hard Rid @ fU sawsd € 98 oY @ AN A1 < JhHI, Hifh sa8
SIS el BRAT TS| T M U a1y foram 21 # iy a1 =meedt g o foel <9 | § 39 a1
TIRUIeH W fhaar @4 A1 geave fBan 7§ &R fopaen Wifthe gom 87 s e i qard, aife & a®
ducet! Sl 9IY o aRAfdendt § $© 49 SRd AT AF-Hro & foIg U1 < 9ahil. . (FauH)

& Welqd  : 3O A-Hgl @ ard Ta ol It is engaging private companies to modernise.

Sract =T ggro - A ard # gedn =@mEd g 6 i wer g 6 e mifthe Afda s
gfdrefadiol &1 Hrgderguee ox @ 8, iR vfdefddrs o argdergeied T8 &) @ g1 U9 3
Ul WeHT H Bl §l 3R MY VAT Tl BY I8 & al AR Ulaefadsr @& forg i waf | 3o,
FNfh STD TG A STGT SETHEC Y ATTIIHAT & 37T Dot df a1 {81 @ 2| /W a1 |
WG S B Pl IAThdl & dl MY hal F UFT AUA? T 394 39 IR H Bls AT g1t
g7
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AN g1 & qoHr e g b sfaad) argsel f$igege & & oy 3 @rim Aiorn a- it
g7... (aum)

e HEIQY  : AT SN, AP B, 3@ & T
... (czaym)

et AT 7T ;e o, # A1 dad U YV @ g, Bl a1 A8l be @ gl... (FauE)

T WG : AM-Ag YIRUICH & HWR A8, Specific to airports R Hgacrsoed @1
2| 3muep O & i feam Smom|

... (czaem)
st i Agre= : sreger SN, A9 iEd] @t o1 @ B ARy oftl. .. (Eer)

Jeme Herey  : &7 fasw gER Al Just one question because your name has not come

unfortunately.

... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Sir, in that case, I cannot speak. Such a scandal,

such a dubious thing is being heard... (Interruptions)

MR. SPEAKER: What can I do? According to rules, only five Members are permitted to

speak on a Call Attention. Even then I am considering your request.

... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA All right Sir, T will ask just one question then. @
3 HAEIGT IE I B 3B e HA SN FHAT ¥ TP g AT 7| R 98 P B, 98 Wl 87
I Fel ¢ 6 399 RS T Bl A8 AW TSI D A fHAT S @ 7, WA < A B
ST <81 2 R IE 91 el 50 s iR oot TaRdIcd, I Ml 99 A1y iR Sedl W Sleal 9913y,

Ifh T SUHT TNIHI I8 © & A-dR I I, ducione Addy & I 39 a8 A A4 TR o |

# 39 ST =TT g fh i g8 i € 1P vdied N, et s Ryetae fhan g e ot
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TE ST BH B G B, Sl T AR WhUsel Bl a1 W &, IR Wb a1 W& & I=2H bl © fb gfaud
T A B o W@ 21 SUD IR H AN d1d WE DY M TABR B 39 IR H AMUD .7 {UH1e=T &

IR 3T IR T MY T B o 2 cé[MSOffice26]?

... (Interruptions)
MR. SPEAKER: Nothing will be recorded.
(Interruptions)

MR. SPEAKER: Please do not interrupt the Minister. Td @R 48 SM8Y| 377 A= (=Y

MR. SPEAKER: Shri Ajoy Chakraborty, will you please take your seat?
... (Interruptions)

MR. SPEAKER: He is answering now your important questions.
... (Interruptions)

MR. SPEAKER: If you do that, [ will ask the Minister not to reply.
... (Interruptions)

MR. SPEAKER: Nothing is being recorded.

(Interruptions) ... *

MR. SPEAKER: Shri Kharabela Swain, please sit down. Shri Ajoy Chakraborty, please
sit down, otherwise I will request the hon. Minister not to reply.

... (Interruptions)

MR. SPEAKER: You just cannot take the House to ransom.

... (Interruptions)

21/30



11/12/2018

Not Recorded.
LT HEIGT : A9 B Il a8 I &l 8, [y Al Tsds Hed 2

... (Jadr)
MR. SPEAKER: Do not record anything which he says.
(Interruptions) ... *

MR. SPEAKER: Will you please sit down? Why are you competing with him and
disturbing the proceedings? Please sit down.

... (Interruptions)
MR. SPEAKER: We are all men of soil.
... (Interruptions)

MR. SPEAKER: Mr. Nandy, do not compete with him. Please sit down. It is very unfair.

There i1s no charm in this.

It 1s a very important subject and I have allowed him. Naturally, this matter is of

great importance. Everybody is talking of modernisation but you have no patience.

... (Interruptions)
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* Not Recorded.

SHRI PRAFUL PATEL Mr. Speaker, Sir, at the outset, let me assure all my senior
colleagues here that we are running this UPA Government with a lot of help, support and
encouragement from your side. There is a NCMP which we are all committed to, and we
stand by that.

The question here is this. What is the fate of Airports Authority of India? The first
answer to that 1s that the Airports Authority of India is neither being sold off, nor
privatised. The Airports Authority of India, as an entity, continues and shall remain to
continue, as the torch-bearer of running Airports in our country. That i1s an i1ssue which I
would like to be very clear about. Without the Airports Authority of India being the
torch-bearer, you cannot see all-round development of air connectivity and running of
Airports in our country. I would be very clear on that that we respect the position of the
NCMP in terms of making sure that Airports Authority remains a premier organisation.

The issue that here has come is about Mumbai and Delhi Airports. As all of us
know, aviation in India for all these last 58 years — so also our Independence — has been
largely driven through Mumbai and Delhi Airports. But that is not a very healthy
situation 1f you look at the overall development of the country. As I have been
experiencing through the Question Hour and during other times when I have been in the
House, and through your goodself also, that air connectivity is becoming an area of
increasing concern, and all the Members of the House are very keen that we should

expand our activities.
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The background to this exercise came from the fact that as the Airports Authority of
India, shall we keep on investing money in Mumbai and Delhi for which large amounts of
investments were required, or should we use our resources and try to develop all the other
Airports across the length and breadth of our country? That was, I think, the genesis on
which this issue started taking shape and this went forward.[1r27]

Sir, Mumbai and Delhi airports, I do admit, have been the flagship of the Airports
Authority. Therefore, a lot of concerns were raised by our hon. Members as to what
happens to the Airports Authority, if Mumbai and Delhi airports go out of the system. But
let me tell you that we have taken into account a lot of other things, which were originally
envisaged in this process by the previous Government. Now, after we came, especially
keeping in view the NCMP as well as the Employees’ Unions who are party to the entire
process for whom we are equally concerned that they should have a good and secure
future, we took certain decisions in the best interest of both the Airports Authority, its
long-term health and the future of the employees of the Airports Authority.

Just to give you a little background, originally this concept was mooted by the
previous Government to go in for a joint venture exercise in Mumbai and Delhi airports.
First let me assure you that there is no question of selling of these airports. What we are
envisaging is a joint venture for ‘X’ number of years, and that is not a sale of asset or
transfer of asset to any ‘A’, ‘B’, or ‘C’ party who will eventually be in the joint venture

exercise.

Secondly, when we came in, legitimate concerns were raised by many Members of
Parliament, many political parties which are supporting us and by our own employees.
Therefore, we said that let us not go into this process as was originally envisaged. The
Government, in its wisdom, also took a step to have an empowered Group of Ministers so
that we have a wider consultation, more expertise available, and also we will see that this

process goes meaningfully forward addressing a lot of concerns which were raised then.
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After we came, the first effort which we made was that we talked to the employees.
In the earlier process, each and every employee was only to be on deputation to the joint
venture company for two years. After that, his fate was unknown. In fact, it could be that
he could continue in that organisation or he could be losing his job. What we first did was
that we wanted to see that our employees are 100 per cent protected. So, as a measure of
abundant caution, in this exercise we made sure that all the employees would go into the
joint venture for three years on a mandatory deputation. After that, the joint venture will
ensure, at least, 40 per cent of the employees of the existing airports shall be retained by

the joint venture company.

I can also tell you that at least 10 to 15 per cent of the employees will continue to
remain with the Airports Authority in that same airport for the reasons I will spell out a
little later, and the balance employees, if any, if not absorbed by the joint venture
company, will be absorbed by the Airports Authority. It i1s because fortunately, as | have
been saying, Airports Authority is a growing organisation. There 1s more and more
demand for new airports or more services at other airports across the length and breadth
of the country. Therefore, we made sure that each and every employee of the Airports
Authority would be given his due respect, and his position would not be compromised. In
the joint venture, we also made it a point that weightage will be given to the joint venture
bidders who give higher absorption of the employees within the existing airport over and
above the minimum mandatory 40 per cent.

So, as far as the employees are concerned, I can assure you that the Airports
Authority in this exercise completely protects the future of the employees who are
working, which earlier was not the case. Earlier there was no protection available to them.
I can give you this as a commitment and it is an assurance given by the Government of

India to her own employees.

On the i1ssue of what will happen to the Airports Authority in the future, there is one
thing which we must factor, that is, the profits came to the Airports Authority only from
Mumbai and Delhi because the traffic was high only in Mumbai and Delhi. As you are
seeing now, in the last year-and-a-half, the trends are changing. There are many airports
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which are handling many more flights. The losses of loss-making airports have reduced or

many loss-making airports have become profitable airports. ... (Interruptions)
MR. SPEAKER: Do not interrupt him[m28].

SHRI PRAFUL PATELI would also like to point out that in this revised document and in
the revised process which we have adopted, we have ensured that the Air Traffic Control
and the CAN, CTM or whatever, the income arising in Mumbai and Delhi, they continue
to remain with the Airports Authority of India. That itself 1s a substantial chunk of the
overall income. As a result of that, a part of that income can be preserved, I do not want to
give you the exact percentage because otherwise you may say something but it is in the
high 40s. Therefore, if that kind of income remains with us and that does not go away in
this joint venture exercise, the profitability of Mumbai and Delhi is not going to be
adversely affected. I have moved one step further. Besides ensuring this income, we have
also ensured that there is a revenue share; a minimum five per cent revenue share has
been mandated. When the bids will be opened, we do not know what they will be, but it
has to be a minimum of five per cent and it could be more. Factoring all this income
which 1s going to continue to accrue, there is no reason for anybody to have any
apprehension as to whether the Airports Authority of India will remain a profitable
organization or not. We went one step further. The original transaction was envisaged to
have 74 per cent FDI and only 26 per cent to be held by the Airports Authority of India.
After wider consultations with our employees, we took a call, that we should have a
special policy for Mumbai and Delhi Airports.

There were issues raised about security, safety and overall process. We have stated
that yes, we will take a special call. We have reduced the FDI from 74 per cent to 49 per
cent in the case of the Delhi and Mumbai restructuring. As a result, we have ensured that
at least five per cent of the equity remained in Indian hands. There were issues about
security. I can assure you that the security concerns will remain to be addressed by the
Government of India. They will not be handed over to any joint venture partner. There
will be no loss of jobs to the employees of Airports Authority of India and there will be
no question of Airports Authority of India not being able to make money. I also go a step
further, Sir, that the Government, in its wisdom, took a conscious decision that we will
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have at least 35 other non-metro airports to be developed and scaled up to the standards,
as Mahajanji was mentioning, which will make those airports of a high quality. They will
be of international standards. They will also, over a period of time with the increase in the

volume of traffic, start making more and more money for the Airports Authority of India.

Sir, we have to raise money for this exercise. It is not that when I say that when
the Standing Committee or our friends raised issues that there are reserves with the
Airports Authority of India; I still dispute that figure. Still having said so, there is a
substantial reserve. If we have to put all that reserve in Mumbai and Delhi then as to what
1s going to happen to other airports. We are really going to be able to do it. [ am sure that
the aspirations of the Members across the House and which has been voiced many a time
will never be fulfilled if we are again going to look — even after 58 years of
Independence- that Mumbai and Delhi are the only premier Airports. There are demands
for airports; whether it is Jaipur, Trivandrum, Lucknow, Guwahati, Kolkata, — with due
obedience — Chennai, Bhuvaneshwar and all that. So, I go to a large question. That 1s as to
how we respond to these situations. However, [ would take one step further and say that
the process has been envisaged. There were some issues raised regarding global and
technical advisors, financial advisors and all the legal advisors. ... (Interruptions) Please
listen to me... (Interruptions) I would like to assure all of you that all the people who
have been appointed, have been appointed through due process. There has been no
arbitrariness that A, B or C shall be so and so advisor. They have gone through a process.
Now, the entire process I would like to mention. This entire bidding is in two parts. There
is technical bidding and financial bidding. The technical and the financial bidding have
come in together. There is sufficient competition at the time when both the financial
bidding along with the technical bidding has come. As of now, no process is complete.
The issue is to be resolved. First the technical advisor gives the report. After that, there is
Government Reviewing Committee. Then there is an inter-Ministerial Group and then it
goes to the Empowered Group of Ministers. It is not that the process is being short-
circuited at any level[t29].

Many [130]doubts have been raised by hon. Members. Many letters and
representations have also been received by us; many of them have been written by name

and many others have been anonymous. We have forwarded all of them to the appropriate

27/30



11/12/2018
quarters to see and examine what the complaints are. What has been mentioned here also
would definitely be given its due consideration. All the points made by hon. Members are
being taken note of. So, there 1s no short circuit in the process. As of now, the process is

not complete.

[ am sorry to say, since no report is final, whatever has been read out or attributed
cannot be something which could rely upon to make a statement or give a clarification but
by way of abundant caution, I can assure hon. Members that we would like to ensure full
transparency in the process. We would see that all the other issues would be resolved in
the best interests of Airports Authority of India, in the interests of the country and of
overall development of air traffic all across the world. ... (Interruptions)

H. foSa PuR ARl - ouel S, S U UBI AT AT IWHT g odd A8l fodr T 2. (&

IYH) T 39 SR ¥ AJe el 8, ATy &F AaT F qIH3NSE B B

( Prof. Vijay Kumar Malhotra and some other Hon’ble Members then left the House)

MR. SPEAKER: The hon. Minister has assured full transparency.

... (Interruptions)

MD. SALIM : Sir, he has avoided answering the questions I have raised.

(Interruptions)

13.06 4 hrs.

(At this stage, Shri Md. Salim and some other

hon. Members left the House.)
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MR. SPEAKER: He has said this body would look into it.
... (Interruptions)

SHRI AJOY CHAKRABORTY : Sir, we are totally dissatisfied with the manner in which
the hon. Minister has given his reply. ... (Interruptions)

13.06 % hrs.

(At this stage, Shri Ajoy Chakraborty and some other

hon. Members left the House.)
MR. SPEAKER: I cannot walk out. So, I am going to my room!
... (Interruptions)

MR. SPEAKER: The House stands adjourned to meet again at 2 p.m.

13.07 hrs.
The Lok Sabha then adjourned for Lunch till
Fourteen of the Clock|r31].
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The Lok Sabha re-assembled after Lunch at

four minutes past Fourteen of the Clock

(Mr. Deputy-Speaker in the Chair)

MR. DEPUTY-SPEAKER : We will now take up item no. 15, introduction of the Bill.
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